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have sgecured several other overseas
projects in JIraq, Abu Dhabi, Saudi
Arabia and also Kuwait for a total
value of Rs. 345.50 crores approximate-

(b) No, Sir.

(¢) Does notl arise.
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Preventim of Land Aliemation and
N Restoration .

6116. SHRI GIRIDHAR GOMANGO:
SHRI A. K, ROY:

Will the Minister of
AFFAIRS be pleaseq to state:

(a) the factors responsible for
transfer of lands from tribals to
others identified by his Ministry;

(b) whether the States have been
asked to undertake effective imple-~
nentation of the lawg relating to pre-
vention of land alienation and resto-
~ation,

((c) if so, the guidelinesy issued te
“xe States in this regard;
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(d) the measurés taken by the
Stateg on the guidelines issued so far;

(e) the Acts implemented, State-
wise, and achievements made go far;
and

(f) the reasons for delay in im-

plementation of the saig Laws and
Regulations by the States?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA)"'
(a) Traditionally, the tribes have been
living in exclusive areas under the
sway of a non-monetised economy.
With the opening of the areas, crea-
tion of reserve forests, discovery and
exploitation of minerals and establish-
ment of industries, the economy be-
came monetised rather goon. This led
to alienation of tribal land.

(b) Yes, Sir.

(c) The State Governments have
been given the following important
guidelines:

(i) The existing laws regulating
the t{ransfer of lands belonging to
Scheduled Tribes should be review-
ed urgently and all loopholes should
be plugged to make them effective;

(ii) The areas of high incidence
of land alienation in each State
should be listed. Identification of
alienated land and its restoration in
these high incidence areas should be
taken yp on a campaign basis;

(iii) In areas where the task of
land restoration is seizable and can-
not be adequately handled by the
normal revenue machinery, special
machinery may be created for a
limited period.

(d) States have made enactments
for prevention of alienation of land
and restoration of alienated land. Fur-
ther amendments have been carried
out or are being processed to plug
loopholes. Some States have glso
posted special officer.

(e) Information regarding the Acls
implemented State-wise is given in
Annexure ‘A’. [Placed in Library. See





